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(DL V. Xi. R. V. RAO) 
Mwchant Sbipping Act, 1958. [Ploceti ill 
Library. See No. LT·1755/67). 

NAVAL CEREMoNIAL CoNDmONS OF SERVICE 
AND MIsEEu.ANEous (F'IrrH AMENDMENT) 

REGULATIONS 

TIlE MINISTER OF DEFENCE (SHRI 
SWARAN SINGH): I beg to lay on 
the Table a copy of tbe Naval Ceremonial 
Conditions of Service and Miscellaneous 
.(Fifth Amendment) Regulations 1967, pub-
lished in Notification No. S. R. O. 25-E in 
Gazette of India dated the 16th November, 
1967, under section 185 of the Navy Act, 
1957. [Ploced ill Library. See No. LT-
1756/67). 

NOTIFICATIONS UNDER ALL INDlA SERVICES 
Acr,ETC. 

THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA) : I beg to 
lay on tbe Table-

(1) A copy eacb of tbe following Notifi-
cations under sub-section (2) of section 3 of 
the All India Services Act, 1951 :-

(i) G. S. R. 1547 publisbed in Gazette 
of India dated tbe 21st October, 
1967, making certain amendment 
.to tbe Indian Police Service (Fixa-
tion of Cadre Strength) Regula-
tions, 1955. 

(ii) G. S. R. 1548 published in Gazette 
of India dated the 21st October, 
1967, making certain amendment to 
Schedule III to tbe Indian Police 
Service (Pay) Rules, 1954. 

.(iii) The All India Services (Study Leave) 
Amendment Regulations, 1967, pub-
lished in Notification No. G.S.R. 
1595 in Gazette of India dated the 
28th October, 1967. 

.(iv) G. S. R. 1597 published in Gazette 
of India dated the 28th October, 
1967, making certain amendments to 
the Indian Police Service (Fixation 
of Cadre Strength) Regulations, 
1955 . 

. (v) The Indian Administrative ServiCe 
(Appointment by Promotion) Fif-
teenth Amendment Regulations,I967, 

Published in Notification No. G.S.R. 
1682 in Gazette of India dated the 
11th November, 1967. 

[Placed ill Liberary. See No. LT-
1757/67). 

(2) A copy of Notification No. G. S. R. 
1720 published in Gazette of India dated the 
18th November, 1967 making certain 
amendment to the Schedule to the Police-
Force (Restriction of Rights) Act, 1966, 
under sub-section (2) of section 5 of the 
said Act. [Placed ill Library. See No. LT-
1758/67]. 

12·42hn. 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (GENERAL), 1967-68 

TIlE MINISTER OF STATE IN TIlE 
MINISTRY OF FINANCE (SHRI K. C. 
PANT) : Sir, on behalf of Shri Morarji 
Desai, I beg to present a statement shOwing 
Supplementary Demands for Grants in res-
pect of Budget (General) for 1967-68. 

MESSAGE FROM RAJYA SABRA 
SECRETARY : Sir, I have to report the 

following message receiVed from tbe Secre-
tary of Rajya Sabha :-

"In accordance with the provisions of 
sub-rule (6) of rule 186 of the Rules of 
Procedure and Conduct of Business in the 
Rajya Sabha, I am directed to return 
herewith the Cotton Fabrics (Additional 
Excise Duty) (Repeal) Bill, 1967, which 
was passed by the Lok Sabha at its sitting 
held on the 14th November, 1967, aDd 
transmitted to tbe Rajya Sabha for its 
recommendations and to state that this 
House has no recommendations to mU;e 
to the Lok Sabha in regard to the said 
Bill." 

12,43hn. 
COMMITTEE ON PRIVATE MEMBElU!' 

BILLS AND RESOLUTIONS 
FIFTEENTH REPoRT 

SHRI KHADILKAR (Khed) : I beg to 
present the Fifteenth Report of the Com-
mittee on Private Members' Bills and Reso-
lutions. 

SHRI S. M. BANERJEE: Sir, I do not 
want to raise any controversial issue; since 
you have rciected the Adjournment Motion, 
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I am not prepared to refer to them. But this 
HDuso is interested to know one thing. 
becauso yesterday. men. women and children 
~ mercilessly beaten by tbe poliee who 
~ coming in tbe bus. I would request 
you to ask the hon. Home Minister to make 
a statement tomorrow at least on that 
matter. 

MR. SPEAKER : I am proceeding to the 
!Ie"t item of business. 

11·44 brs. 
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MR. DEPUTY-SPEAKER : I have just 
JInlICDted tbe report. When it comes here 
for adoption you can raise this issue and not 

DOW. 

0·45 In. 
TAXATION LAWS (AMENDMENT) 

~Contd. 
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SHRI K. C. PANT: Whenever a pn:ciae 
estimate is possible. we give it in tile 
Financial Memorandum. But we do not 
speculate. It is very difficult to say how 
much people will spend, what the allowance 
will be. wl>ctber tbey will observe tbe __ 
sary discipline or not etc. It is very di1IIcuIt 
to say whetber people will pay their tue5in 
time or not. These will be speculative lIIld I 
would not hazard any figure. 

MR. DEPUTY-SPEAKER: We will now 
take up clsuse-by-dause comideratiOD. 

There i. DO amendment to clause 2-

Tbe question is: 

"That clause 2 stand part of the Bill" 

'11Ie motion Will adDptetl. 
Cltulse 2 was added to the BiU • 
Cltnae 3 was odded to t"~ BiU. 


